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@A{ 93\8 /&é talsen on order

Heard the learned lawyer for
the petitioner who swbmitted that in the
n‘eant.ime,. tr;e petiti'ofie: has received his
pénsicn, grétuity and GpF, It is submitted

by the lsammed lavyer for the petitioqer

that 'f;he instruction from his client is
tha1; ;:he applicaht has not received his |
Dr A, B. A and other dués, if any. \Learnedé
lawyer for the petitioner is not able to
indicate what DPA,BA and other dues stand‘?
for, In consideration of the aoové »

submissions, it is ordered that in case

any amount is legally due to be paid to

: st ould pay the same as expeditiously as

{ same é&élﬂes of pay., In sonsideration of

the applicant, as per Rules, the Respondepts

:
possible,It is further submitted by the j

learned lawyer for the petitioner that the
petitioner has retired as Bridge Khalasi,
Earlier he was working as Bridge mectioni

Khalasi, In another decisim of the Tribunal

| it has been held that the Bridge Khalasi

and- 3ridge Election Khalasi are performin{g
same nature of work and are entitled the f*
this, it is submitted by the learned lawy%r
for the petitioner that the applicant bef‘c%u:e
his retirement should be allaved the scalé

1
of pay of Bridge $ctim Khalasi and his

penzion and Gratuity should be worked ou

on that basis, This is a separate cause O
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actlon and secondly the quesum of l

allmmo ~higher scale of pay to the i

!

pﬁt;tl mer is a matter to be decided by the

Dlv1c1on Bench in ac\,ordance with the dec:Lsz.cn
; ,' the _
~01: the Hon'ble Suprene Court in/case of f

‘Union of India and another Vrs, P. V.Harihéran

‘2nd_anothe r CIVIL APPEAL NO, 7127 OF 1993j
3 1
applicant if, he so likes, may bring a )

‘ separate causé of action in this point
‘and no orders can be passed on this pointj
“for the present, | “

v with the abowe observatim, the j‘

j(zrlglnai. Application is dJ.Sposed of,
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